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Central Administrative Tribunal, Principal. Bench

R:A. No, 180 of 2000 In
Ofiginpal Application No, 1664 of 1293

New Delhi, this th@QE&%Aday of June, 2000
Hon ble Mr, ?‘K‘ Ma&jotra, Member (A).
Hon ble Mr.Kuldip Singh, Member ¢J)
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R&  No.i80° of 2000 has been filed by the
applicant for review of the order passod in OA No, 1664 of
.
1398 - on 20,4, 2000,

Z. The applicant has  tried to reagitste the same
"issues  which he  had raised in the 0A, All the ooints
in  the RA wers considered at great length by the

Tribunal while the 0.4,

3. After  going through the RA, we do noet find  any
apparent on the face of the record which may reguirs
la t+ CPC, nothe




